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Final Order No.   50835-50836/2017  

Per S.K. Mohanty: 

Heard both the sides and perused the records.  

2. The short question involved in these appeals for 

consideration is as to whether, simultaneous benefit of refund as 

well as draw back can be claimed under Notification No. 41/2007 

dated 06.10.2007. 

3. We find that this Tribunal in the case of the appellant itself, 

reported in 2016-TIOL-2545-CESTAT-Del. has held that the 
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exemption Notification No. 41/2007-ST is rendered inapplicable in 

the case of such exports, where the appellant claimed drawback 

under the Drawback Rules. 

4. In view of above, we do not find any merits in these appeals 

and accordingly, the same are dismissed.  

 (Dictated and pronounced in the open court) 

 

        

(B. Ravichandran)              (S. K. Mohanty)     

Member(Technical)                     Member (Judicial)
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